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(iv) The Export of Cumin Seeds
(Inspection) Rules, 1973, pub-
lished in Notification No. S.0.
3099, in Gazette of India dated
the 3rd November, 1973, [Plac-
ed in Library. See No, LT-5725/
73].

12.40 hrs,

ARREST AND RELEASE OF MEMBER
(Shrimati Bibha Ghosh Goswami)

MR. SPEAKER: 1 bhave to inform the
House that I have received the following
telegram, dated 15th November 14/},
from the District Magistrate, Nadia:

“Shrimati Bibha Ghosh Goswami,
Member, Lok Sabha, was arrested along
with others by Ranaghat Police under
sec. 151, Criminal Procedure Code, on
the 14th November 1973, at 14.50

hours, when she broke the police cor-

don and proceeded towards the court of
the Sub-Divisional Judicial Magistrate,
Ranaghat, in connection with law vio-
lation movement. On the same day.
that is, the 14th November, 1973, at
18.00 hours, Shrimati Bibha Ghosh
Goswami, Member, Lok Sabha, and
fifteen other women Satyagrahis were
discharged from custody by the Magis-
trate on police report”.

SHRI S. M. BANERIJEE: Sir, yesterday,
it was learnt that Mr. Bijoy Modak, one
of the Members of the House belonging
to the CPM Group was arrested on the
12th, according to the press report.

MR. SPEAKER: I will get the infor-
mation, Let me get the full details. Kind-
ly note it so that I may have the informa-
tion from the Home Minister.

12.41 hrs,

STATEMENT RE. THEFT OF SILVER
COINS FROM NATIONAL MUSEUM,
NEW DELHI

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): I regret to
inform the House that 41 coins dis-
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appeared from the National Museum yes-
terday.

The theft took place from the numis-
matic gallery on the 2nd floor of the
Museum. It was discovered at about
240 P.M, The police authorities were
immediately informed and they commenc-
ed their investigation soon thereafter.

While the most valuable coins are kept
in & strong room, and are not normaily
displayed in the galleries, other coins ot
historical interest are exhibited in the
Numismatic Gallery. The coins on dis-
play yesterday were 254 in number and
are mainly Indian coins dating from
different periods of our history. Also on
display yesterday afiernoon were 50 Per-
sian coins of the Sassanian period (226 —
651 A.D.). The 41 coins found missing
belong to the latter category. These coins
were acquired by the National Muscum
in 1950 when 1691 _coins of the Sassanian
period were purchased from the colleciion
of a Bombay collector, the late  Shri
F. D. J. Paruck, at a total cost of
Rs. 12,000.

Government take an extremely serious
view of this theft. A security ‘lapse has
undoubtedly taken place and I have order-
ed an enquiry by a senior officer of the
Department. I also assure the House that
immediate steps will be taken to further
strengthen security measures in the Museum
in order to prevent such occurrence in
the future.

12,43 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): With your permission, Sir,
I rise to announce that Government Busi-
ness in this House during the week com-
mencing 19th November, 1973, will con-
sist of:

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.
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(2) Consideration and passing of the
Code of Civil Procedure (Am-
endment) Bill, 1973, as passed
by Rajya Sabha,

(3) Discussion on the Annpual Re-
ports of the University Grants
Commission for the years 1970-
71 and 1971-72 on a motion to
be moved by the Minister of
Education, Social Welfare and
Culture.

(4) Consideration and passing oi:—

(i) The Press Councjl (Amend-
ment) Bill, 1973.

(ii) The Indian Railways (Second
Amendment) Bill, 1973.

(5) Further consideration and passing
of the Code of Criminal Pro-
cedure Bill, 1972, as passed by
Rajya Sabha.

(6) Consideration and passing of the
Maternity (Amendment)  Bill,
1973, as passed by Rajya Sabha.

1 would like to add that yesterday or
the day before, we postponed further con-
sideration of the discussion on the Direct
Taxes (Amendment) Bill. That also will
come in next week,

SHRI P. K. DEO (Kalahandi): Sir, 1
would like to draw your attention in this
connection, that as early as 16th May,
1973, the 32nd Constitution (Amendment)
Bill was introduced by the Government
which provided for the disqualification of
MPs and MLAs after their change of
political affiliations or afier their defec-
tion. It further provided that the Prime
Minister and the Chief Ministers should
belong to the lower House. Deliberately,
in view of the impending elections in
Uttar Pradesh and in Orissa, this has
been kept pending. I urge that it should
be passed in this session of Parliament
so that the Congress should not bank
upon forming a government through de-
fections.

Secondly, Mr. Ghaffoor, the
Minister of Bihar,
Legislative Council.
concerned, there is
Shrimati Nandini

Chief
belongs to the Bihar
So far as Orissa is
no upper Houss.
Satpathy is freightened
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of the elections. So, it is high time that
that Bill is passed......(Interruptions)
My other point is the Lok~ Ayukt and
Lok Pal Bill which was introduced in the
last Lok Sabha and was considered by the
Joint Committee which submitted its re-
port on 26th March, 1969 lapsed. It was
reintroduced in this Lok Sabha on 1lth
August, 1971 but is still kept in cold
storage. When serious allegations are
being made by no less a person than
Mr. Bhandare the Governor of Bihar
against those ministers, it is high time
that that Bill should find its pléce in the
statute book.

DR, KAILAS (Bombay South): I was
present at the meeting; Mr. Bhandare did
not pass any remarks against the Minis-
ters.

SHRI P. K. DEO: I should like to
know the specific date on which the dis-
cussion is to take place on the implica-
tions of the judgement of the Orissa High
Court regarding the conduct of the Orissa
Governor.

SIEFA FIHBAG (A7) < WIAAg
Al ot A ofY N Fwrew faar &, ouw
qAY F & ST ATEQT F—IF 7 0F
FATATL O T A § IACHIN F qeg
HAT A ATAT AFTCHT Ao /0 E—mars
I §, TIEET AT &, §1¥T A 2,
fazdY F1 a9 wiar g....

SN AETRT  ATIOT AGY AT ey

o §FH AR §PAT T I
S_W # Uenfy aiaq aw w3 9173
F1&W ¥ & fagg g g "gey aa=
¥ &€ I=t F@EmET |

QLTAAERT, qZ T AAE TG A
uay & fa¥ fearmmr g

WEYET FTeH W F3qE 2vgem fawt
foedr wfadwr ¥ qfew qer d 9v91 @
FTTFATIEE )
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[+ gvwa= I FoIm]

F-wdfroa Y Foird F fawg vt Aw
¥ gITE & TWEA TA QT E-w
HOETU TR WHE AT FAR TG 3

weaw wgRw, §4 377 ¥ w=ma
AYHT TF g forey 9.

e wERE C qF AT W /ey
forma wma &1

oft geR W wHWE - TTgA W7
g1 fF agi A HaEw FEAEY ¥ v g
£, wo quR & WX Wal AERg A FA}
2& ¢, ) welY WE T HT IAC FATATCqT
¥ oA g, afFw aga & I q@r var
2 g oA aEl ¥ A wmar &) fom
HaEw &1 I g1 §, IqHT 714 g
& ST

oY g T (FTT)  wa
Z9 W0 WA & A T AT | W
welt &1 g AT BYAT § AV gHW WAt &
FATT FT AT FE B |

oo wRwE - 4g wiHET fawae
qEATEA A ST A wgr AqarEfAanr

ofl 169 9% FSIF : FTOA FT A
HIIT FTST AT §; FAT IA I HTE T4
wal g HTATAT ATE §

ket wew fagret arardat (wnferae) :
weue A, A4 FT & gwreT & forr
% ATFT FAL qiwfa A 41, IHA Ao
famfor 2 £ § o' o fadas g R
farreretr &, 3 3% aga S AT AT
fRH e & rufEmg fs
IAT TR W TEOFT & AT & TN T
fagas waq & AHA WA ATMEA W
ot g & e fwar o anfgd fom
¥ qATA FA qWEAT 9 qT faw
FT gH

Tl Ay g & fad Wl
wgen A faegl # o g T 8,
_ oH g9« gra faa v o e §,
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fard gror g fafww fregt gz ==t
FoTF FY AT LY &, IH ¥ et v oY
T gAE T g &

weaw ®E W =17 97 dEar
gar

ot wem fagret st - Afew
T gea G Ford @t o are # Tad
gramad | sfveaw avafes me aiiesaT
fras a oz TewT F U & FdE qx
WL A & I91 gy A9 ¥, fww mer
ot a% w4t AErgid

= a1g ag & fF w1 wea—
g fdfegfy av fa=m & &1 7l
fraar =fer (ot efags &= 3
FTavE Fovg wie Ao §, oftaw afnar
#1 feafa avit 31 @ & qudr @) ¢,
IHE qAg § W@ qOwT A A1 Afer
yoaTE & I9%F are A oY guwr faare
% FCH &1 gt famr oy T @EA
& sy feafa o famne s aga
TR § W1 I9+ (A0 awg fAaaar
T

SHRI S. M. BANERJEE (Kanpur): 1
fully support the sentiments expressed by
Shri Kachwai when he demanded a dis-
cussion on the Pay Commission's report.
We had a discussion on it last session,
but after that Government promised certain
improvements. The improvements made
by Government have not satisfied any
section of Government employees. I want
to make this submission in all humilily
and earnestness, We have tabled a motion
under rule 193, which is under your dis-
cretion. [ request you to allow it so that
the impending unrest in the country Ly
30 lakhs of Central Government em-
ployees may be averted.

Mr. Vajpayee and myself referred to
the question “of Sriram Imstitute in Delhi.
‘We are happy Government is taking som=
action about the Birla Institute at Piani.
But here in the Sriram Institute sbout 200

sciontists are rotting en the streets. The
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fact of the case is that they wanted to
present a memorandum to Mr., Charat
Ram at a dinner. He was so angry that
he threatened to send them out. This con-
cerns not the Minister of Education, but
the Minister of Science and Technology,
Shri Subramaniam. 90 days have passed.
The Minister should make g statement on
it.

SHRI VAYALAR RAVI (Chirayinkil):
Sir, there should be a debate on the pre-
sent food situation im Kerala. Punjab is
helping us in a great way by sending us
rice and wheat. But our tofal require-
ments are 80,000 tonnes per month. Un-
fortunately, it was reduced to 53,000
tonnes of rice and 20,000 tonnes of wheat.
Now they have made a further reduction
and the total quantity of foodgrains avail-
able is only 57,000 tonnes. The ration
has been reduced to 3 ounces and prices
have gone up by 25 per cent. They are
calling our Food Minister and our officials
to Delhi every alternate week and these
officials are enjoying his coming here
every alternate week. This is a very bad
situation, We may be at the far south
end but we have our self-respect and dig-
nity, Qur Ministers officials and MPs are
not expected to beg of the Minister und
officials here every time. So, this dis-
cussion should be included. Otherwise we
will be forced to make scenes in Parlia-
ment and in the State.

SHRI P. G. MAVALANKAR (Ahmeda-
bad): Last session the debate on the
Approach to the Fifth Plan came at the
fag end and the days allotted for it were
reduced. Many of us who wanted to
speak could not be accommodated and
the Minister of Parliamentary Affairs pro-
mised that the debate will be resumed
this session. Now that the session has
started I should have thought that without
our asking for a debate, Government will
provide time for it. [ request that some
time may be aliotted for this discussion.

SHRI THA KIRUTTINAN (Sivaganja):
I join others in making the demand that
there should be a discussion on the re-
commendations of the Thind Pay Com-
mission and the decision of the Govern-
ment therenn. Since most of the Govern-
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ment employees and their unions have
expressed dissatisfaction over the decision
taken by the Government. it is better to
have a discussion on that.

SHRI K. S. CHAVDA (Patan): 1
have given a notice under rule 377 for a
discussion on the shortage of coal in
Gujarat.

MR. SPEAKER; I have pot allowed it
under rule 377.

SHRI K. S. CHAVDA: | want a slat2-
ment to be made on the acute shortage of
coal. I have come from Gujarat only
today and I find there is acute shoriage
of coal. If «coal is pot immediately
supplied, all the textile mills will be
closed. The Minister should make a state-
ment, assuring the House that adequate
quantity of coal would be supplied to
Gujarat without further delay,

MR. SPEAKER: [ want the Minister
to consider one point. There were certain
ftems which were postponed during fhe
last session, one of which was pouwnted
out by Shri Mavalankar, At the next
meeting of the BAC we will try 10 put
before you a list of discussions over which

some commitments were made to this
House. I hope you will come prepaicd
on them.

SHRI K. RAGHU RAMAIAH: a-
garding the discussion op the Approach
to the Fifth Plan, I have already men-
tioned in the last meeting of the BAC
that the draft of the Fifth Plan will be
ready towards the end of this session. In
fact, this has been confirmed by the Min-
ister of Planning. In the circumstances, 1
want the guidance of the House as to
whether they would like to have a dis-
cussion on the Approach to the Fifth Pian
or on the draft when it is ready. I will
place their views before the BAC where
all the parties are represented,

Then, coming to discussion under rule
193, Shri Vajpayee must have noticed from
the bulletin that next week one discussion
i going to come on the Report of the
Tariff Commission regarding the price
structure of man-made fibre. The week
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[Shri K. Raghu Ramaiah]

after that there will be a discussion on
the ICAR.

SHRI ATAL BIHARI VAJPAYEE:
‘What about the Food Corporation?

SHRI K. RAGHU RAMAIAH: We
will have discussion on them one by one.
Regarding the other valuable suggestions
made by the various hon, Members, as
usual, 1 shall communicate them to the
Ministers concerned.

o J¥R ¥A TOAT 1 Heqy
#EIA, § ANG TGAT AT ATRAT
uW /O Fq g7 Aifsd 1wy
#ERT § W I Frav g. ..

oUW WERT : WO AT [F
foe ax arc 331 933 § wraw &
fzar oy 731 3

SHRI H. M. PATEL (Dhandhuka):
The Minister said just now that there will
be a discussion on the draft Fifth Plan in
this session. In that case, the draft Plan
should be made available to us at least
ten days before the date of the discussion.
Will it be possible to get the draft of ths
Plan so soon?

SHRI SHYAMNANDAN MISHRA:
The draft of the Plan cannot be finalised
until it is approved by the National Deve-
iopment Council. It is only then that it
can be placed before the House. So, there
is no possibility of the draff being ready
for being placed before the House during
the current session. My submission, there-
fore, is that the discussion on the
Approach to the Fifth Plan, which was
taken up last session, should not be given
ap.

s wa foqg (aier) : eam qghaT,
219 & /LY qg T § 5w ga7
gw WY @y Favar oaqar fw T fx
A gT w4 ALY AT FeAg
TAAE 7T F §lgd @A AT g
Tafad 377 % aga F AWy 78
far s 1 Gfe? A ST g
g g |
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T WAt § faere g9y OF AW
T7ww qa 94 W) wezafa w PBar
g1

MR. SPEAKER: This is no right; It is
becoming like that.

ot vy fowqd : w9 Afgy 7T 7
a%d § fx foeft Atfem Trag a7 @

g1
MR. SPEAKER: 1 am sorry.

SHRI K. RAGHU RAMAIAH: Re-
garding the point raised by the hoo.
Member, * Shri Shyamnandan Mishra, 1
wanted to mention that the National Deve-
lopment Council meeting, I think, is
scheduled to take place on the 8th or Sth
of mext month. It is taking into account
all these factors, The Minister of Plan-
rirg tecld me that he expects to place it
¢r the Table of the House. He has taken
all these things into account. That is
what he has conveyed to me.

14.03 hrs.
ELECTION TO COMMITTEE
EsTIMATE COMMITTEE

SHRI K. N. TEWARY (Bettiah):
to move:

“That the members of this Housc do
proceed to elect in the manner required
by sub-rule (3) of Rule 254 read with
sub-rule (1) of Rule 311 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, one member from among
themselves to serve as a member of the
Committee on Estimates for the un-
expired portion of the term of the Com-
mittee vice Shrimati Jyotsna Chanda
died.”

MR. SPEAKER: The question is:

“That the members of this House do
proceed to elect in the manner required
by sub-rule (3) of Rule 254 read with
sub-rule (1) of Rule 311 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, one member from among
themselves to serve as a member of the
Committee on Estimates for the un-
expired portion of the term of the

I beg

Committee  vice Shrimati Jyotsna
Chande died.”
The tion was adopted,




